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Jamuna .rasad son of .~hri ~ukh Ram agen Ah years, resinent of 

S2j?.n3, -~ector R-1), Pratap Nagar, ~anganer, Jaipur. 0/o ~0/'P. 
Civil, W.R., :1\HD, Jaipur. 

. ... :1\pplicant. 
V'RR~uc: 

1. Union of Jndia through the Chairman, n..tomic 'Rnergy 
Commis 

Depart 

Mumhai. 

?.. 

and Secretary to the Government of Tnnia, 

of :1\tomic F.nergy, 7\nusha1-t1' ..,h c '""' "'- r:- avan , -~M ~'larg, 

The Director, 1\tomic liHnerals nirectorarte for 

ann Research, Department of 1\tomic F.nergy, 

1-ln-l. J-l5fl, Regumpet, Hynerahan. 

3. The Regional Director, :1\tomic r1inerals Directorate 

for loration ann Research I Western Region I Department of 

:1\tomic F.nergy, ~ector S, Pratap Nagar, C:anganer, Jaipur . 

. . . . Responnents. 

Hr. v .. Gurjar, Counsel for the applicant. 

CORAM 

Hon' b e f'~r. G. c. c::ri vastava, 11~ember ( :1\oministrati ve) 

Hon'b_ e rtr. 11~.L. Chauhan, l''lember (Judicial) 

ORDBR ( ORI\L ) 

PER HON'BLR MR. G.C. ~RTVA~TAVA, MF.MBF.R (ADMJNT~TRATTVF.) 

Heard the learned counsel for the applicant. 

?.. Tn this on.., the applicant who is working as 

~cien ific 0fficer unoer the responnents has prayeo for the 

folloring reliefs:-

( i) Quash and set aside the impugned oroer n..nnexure :n../1 

daten nA.n7.?nnl and :z\.nnexure n../?. daten lR.l?.?nnl_ with a 

furth r oirection to the responoents that the applicant he 

assig en they were as for his qualification ani! experience so 

that he may have an opportunity to show his efficiency and 

. work which consequently could be considered for the purpose 

of h's promotion. 



(ii) rssue further orders/directions as this Hon'hle r.ourt 

may dee fit and appropriate in the facts and circumtances of 

this ca e to inquire into the matter and fix responsibility 

on the Frring officer/s for causing such 

governm nt. 

a huge loss to the 

'I 

iii). ~ward cost of the application/petition in :)the favour 

of the pplicant and against the respondents. 

2. ~fter discussion at Bar, the learned counsel for the 

t agrees that the applicant shall make a 

repres/ntation to the Respondent No. ?. within a period of 

fifteen days from today, who shall consider the same ana 

pass~n appropriate order within one month thereafter. 

3. With the alJove direction, the OA. stands rtisposed' of. 

(H.L. 

AHQ 

t;,, ~--"'' ~'\!=~~,.__~ .. ~ 
(G. r.. ~R T-\11\..~T~ VA.) 

l'fP.l'-tB"P.R ( A. ) 


